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A. Gene jition:

B Any' on of the mining area, change of Khasra numbers, enhnncemant
in mining technology, modernization and scope of working shall req;mmtt
clearance as per EIA ‘I'mhﬁcatmn 2006. 0

2. qu in'the calgndar plan including excavatlon, qnantum of minw;i

3 be carried cfu: as per the approved mmmo pla.n, In c;'psa of any violatie
gﬂ‘ﬁm?ronmental Clearance given by DEIAA- g:[} 3 dée éi m.dI &: void.
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ha. The company shall involve local people with the help of self help group for plantation
programme. Delails of year wise afforestation programme including rehabilitation of mined
= out area shall be submitted to the Regional Office of the Ministry every year.

23. Rﬂgﬂlm' monitoring of ground water level and quality shall be carried out by esta i:hmg a
_metwork of existing wells and constructing new piezometers during tﬁc&n{mng operatior
mnnﬂm shiall be ‘carried out four times in 5 year pre-monsoon (A : 300N

c@nst), post-monsoon (November) and winter (January.) and the data: Ums mﬂea‘te"dw
afly sent to MOEF. Central Ground Water Authority and Regional Dxrectqr, Central

!émund ‘Water Board:
24, Aﬂq:quatc air monitoring stations shall be installed in areas of human habitations near the mlne
gnd the results of ambient air quality shall be maintained and reguln;lx suhmi]:ed. 1Q the

Regional Office of the: Ministry. The monitored. data for-criteria. pollutam:,%hal}h‘&rggglgﬂy
fﬁ?ﬂ&w on:the company’s Website and also displayed at. pmject site. .- g
¢ 'waste the mine shall ;:g_t;c_qta ta-the, -‘

25.

26.

8
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You shall also ensure that the proposed site is not a part of any no-development zone as
required/prescribed/identified under law. In case of violation, this permission shall automatically dcal“-
to be cancelled. Also, in the event of any dispute on ownership or land use of the pmppmd mguh
clearance shall aptomatically deem to be cancelled.

WWWMMﬂim en&med mﬁﬁham;thg srovisions of the.
tho-_ rorment(Proteetion) Act, 1986 andtheRﬂbHﬂhEﬂ"" e
endment; anc ruls 3 jilﬂideﬂ'lel‘c mﬂﬁﬂﬂsbmw [

relatmgto the sﬁmmatmr
' “FH8 onent will-have to submit-ap, Pm
"ﬁmEm_Limmemal Clearance within Ofi'fn;w
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mwm «Bnnchaya: and Munic;palmm as. app_.

Be:in- th
c : ;::5 lawex, nﬂprrmng that the pmjcc&hﬁs been accordcd emt‘ nenta aran
¢opy. of the clearance letter is availablé‘with the District Level Ehﬂhﬁnmm( mpact
iment Authority (DEIAA), Mirzapur.
0 ;ect Promnent has to submit half yearly com ?;rmqe report of 1he gﬁ pll
; sand condrhomiit,h;i.‘d:m oft¢opy- 1o the DE

ahal! advertise at !eﬂst it .two lmﬂ[ nmvsyapars v
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. ha. The company shall involve local people with the help of self help group for plantation
~.  programme. Details of year wise afforestation programme including rehabilitation of mined
™ out area shall bo submltted to the Regional Office qf tbﬁ l\ujmstry cveryf- S

d Watﬁr Board.
*quate air monitoring stations shall be installed in areas of human ha@;&tmn;‘ngar t.he mme
nd lhe results ©f ambient air quality shall. be" mgsptajngic,l and, Iﬁg}ﬂﬂi’ '
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3.  Measures for prevention and control of soil erosion and managcmun of silt (as appllcabie)
shall be undertaken, Protection of dumps, if generated, against erosion shall be carried out wyith
e matting or other suitable material, and thick plantations of native trees and sl xbs ¥
sballbe carried out at the dump slopes. Dumps shall be protected by retaining walls,
aste Hyaagement plan should be In aceardnuee &heggappmwd mining. plan

14.
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POINT-WISE COMPLIANCE
OF
STIPULATED SPECIFIC AND GENERAL CONDITIONS
IN THE
ENVIRONMENTAL CLEARANCE LETTER
For the period of
July 2023 to dec 2023

Reference no- 101 /Parya/DEAC/Sandstone/MZP/2016
&
Date of Issue of EC: 16.08.2016

"SAND STONE (BUILDING STONE) MINING PROJECT”
(1.01 Ha. And 30,000 m®/annum)
at
Araji No. - 180/2, Village: Bhagautidei,
Tehsil: Chunar, District: Mirzapur,
State: Uttar Pradesh

Submitted by
M/s. J.A.M Marble & Minerals
Partner : Shri. Anurag Yadav S/o. Shri Ram Nath Yadav
R/o -6- Shivaji Enclave, C-Block,
Lucknow, Uttar Pradesh

14
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PURPOSE OF THE REPORT

As per the “Sub Para (ii)” of “Para 10” of EIA Notification 2006, it is stated that “It shall be
mandatory for the project management to submit half-yearly compliance reports in respect of the
stipulated prior environmental clearance terms and conditions in hard and soft copies to the regulatory
authority concerned, on 1st January and 1st June of each calendar year” and as per compliance of
condition mentioned in Environment Clearance Letter (i.e. General Condition & Specific Condition),
Six monthly compliance reports should be submitted to the Uttar Pradesh Pollution Control Board and
Regional Office, MOEF, GOI, Lucknow and a copy to the Director & Secretary, Directorate of
Environment, Lucknow, Uttar Pradesh.

It is mandatory to submit a Six Monthly Compliance Report to show the status & compliance of all
the Conditions mentioned in Environment clearance Letter, along with monitoring of various
Environmental Parameters (as per CPCB Norms).

The regulatory authorities in this case are Uttar Pradesh Pollution Control Board, Regional Office-
MoEF (Lucknow) and U.P. DEIAA. Various scheduled Site Visits were conducted by a team of
Experts to Monitor Pollution related parameters as defined by CPCB / UPPCB. Samples for Air,
Water, Noise and Soil were also collected for further analysis.

Based on the Specific and General Conditions mentioned in the EC Letter, a Compliance Report was
prepared by the Team on behalf of Project Proponent; details of which are present in Chapter —
“Compliance Report™.

Methodology for Preparation of Report is as follows:

Study of EC Letter & Related Documents,

Site Visits by a Team of Experts,

Monitoring of Environment Parameters, viz. Ambient Air, Water, Noise, Noise, and Soil.
Analysis of Samples collected during Monitoring,

Interpretation of Monitoring Results,

Suggestions for Implementation of various Action Plans.

SRR =

Generic Structure of Report:

1) Purpose of the Report, explaining the need of a Compliance Report and Methodology
Adopted for preparation of Report.

2) Environment Clearance Letter, prescribing all the conditions & guidelines to be followed
during construction Phase and Operation Phase of the Project.

3) Site Study Report, showing status of the project and site photographs.

4) Compliance Report, explaining the entire General & specific conditions in the EC Letter and
providing details with respect to each condition/ guideline.

5) Monitoring Reports & Analysis, showing the level of emission with in the project site for
various Environment Parameters.

6) Suggestions for Implementation.



Six Monthly (.

(uly f011' 2023)

C Conditions

16

SAND STONE (BUILDING STONE) MINE

POINT WISE COMPLIANCE TO CONDITIONS OF EC ISSUED BY DEIAA, MIRZAPUR, UP,
VIDE LETTER NO. Ref No. 101/Parya/DEAC/SANDSTONE/MZP/2016, Dated 16.08.2016

Environment Clearance of project '"'Sand Stone (Building Stone) Mining Project” Araji
No. — 180/2, Village: Bhagautidei, Tehsil: Chunar, District: Mirzapur, U.P.
Compliance (July 2023 to dec 2023)

Details of Environmental Clearance:
1. The environmental clearance is sought for Sandstone (Building Stone) Mining Project at Araji No. 180/2, Village:

Bhagautidei, Tehsil Chunar & District: Mirzapur, State: Uttar Pradesh. (Lease Area- 1.01Ha).

2. Environmental Clearance for the proposal has been issued by DEIAA, Mirzapur U.P, vide ref of. MoEFCC Proposal
no. 101/Parya/DEAC/Sandstone/MZP/2016 on 16.08.2016 for the production of 30,000 m’/annum.

S.No.

Conditions

Compliance Status

(a) GENERAL CONDITIONS

1.

Any addition of the mining area, change of Khasra
numbers, enhancement of capacity, change in mining
technology, modernization and scope of working shall
require prior environmental clearance as per EIA
notification, 2006.

Noted and agreed.

No change in the calendar plan including excavation,
quantum of mineral and waste shall be made.

Noted and agreed.

Mining will be carried out as per the approved mining
plan. In case of any violation of mining plan, the
Environmental Clearance given by DEIAA will be
deemed null & void.

Noted and agreed.
Mining will be carried out as per the approved Mining
Plan.

Four ambient air quality monitoring stations shall be
established in the core zone as well as in the buffer
zone for RSPM, SPM, SO, No, monitoring. Location
of the stations should be decided based on the
meteorological data, topographical features and
environmentally and ecologically sensitive targets and
frequency of monitoring should be undertaken in
consultation with the State Pollution Control Board.
The monitored data for criteria pollutants shall be
regularly up loaded on the company’s website and
also displayed at website.

Noted and complied.

Ambient air quality report is attached as Annexure V.

Data on ambient air quality (RSPM, SPM, SO, No,)
should be regularly submitted to the Regional office.
MoEF. & CC Gol. , Lucknow and the State Pollution
Control Board/Central Pollution Control Board once
in six months.

Noted and agreed.
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6. | Ambient air quality at the boundary of the mine | Noted and agreed.
premises shall confirm to the norms prescribed in
MoEF & CC notification no GSR/826(E) dt.
16.11.09.
7. | Fugitive dust emission from all the sources shall be | Noted and Complied.
controlled regularly. Water spraying arrangement on | ¢  Water is regularly sprinkled in the transportation
haul roads, loading and unloading and at transfer route of the vehicles.
points shall be provided and properly maintained. e Haulage road is regularly maintained.
8. | Measures shall be taken for control of noise levels | Noted and Complied.
below 85 dBA in the work environment Workers | e  Only day time mining is carried out.
engaged in operations of HEMM. Etc. shall be | e  Noise controlled machineries are utilized in the
provided with ear plugs/ muffs and health records of mining activity.
the workers shall be maintained. e  Drilling, Blasting, are provided with ear plugs/
muffs.
e  Regular health checkup camps are organized.
9. | Industrial waste water (workshop and waste water | No waste water is generated from the mine site. So no
from the mine) should be properly collected, treated | need for the treatment.
so as to conform to the standards prescribed under
GSR422 (E) dated 19™ may, 1991 and 31* December.
1993 or as amended from time to time. Oil and grease
trap shall be installed before discharge of workshop
effluents.
10. | Personnel working in areas shall be provided with | PPEs are provided to the workers at working site.
protective respiratory devices like mask and they shall
also be imparted adequate training and information on | Regular health checks up camps are also organized.
safety and health aspects.
11. | Special measure shall be adopted to prevent the | Noted.
nearby settlements from the impacts of mining | Special measures will be adopted to prevent the
activities. nearby settlements from the impacts of mining.
e Haulage road is regularly maintained.
e PUC certified vehicles are deployed for
Transportation.
e  Water sprinkling is carried out twice a day.
12. | The transportation of the materials shall be limited to | Noted and agreed, as transportation of Minerals will
day hours time only. be carried out during day hours.
13. | Provision shall be made for the housing of e Temporary rest shelters are provided on site.

construction labour within the site with all necessary
infrastructure and facilities such as fuel for cooking,
mobile toilets, mobile STP, safe drinking water,
medical health care, créche etc. The housing may be
in the form of temporary structures to be removed
after the completion of the project.

e Local peoples are deployed in mining activities.
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14. | A separate Environmental Cell with suitable qualified | Noted and Complied.
personnel shall be set-up under the control of senior
Executive, who will report directly to the head of the
organization.

15. | The project proponent shall inform to the DEIAA, | Noted and agreed.

MoEF & CC Gol, Lucknow and Regional Office,
State Pollution Control Board regarding date of
financial closures and final approval of the project by
the concerned authorities and the date of start of land
development work.

16.

The funds earmarked for environmental protection
measures shall be kept in separate account and shall
not be diverted for other purpose. Year wise
expenditure shall be reported to the DEIAA Mirzapur,
MoEF, and Regional Office, State Pollution Control
Board.

Budget for EMP is allocated and utilized.

17.

The Regional Office, MoEF & CC, Gol, Lucknow
and State Pollution Control Board shall monitor
compliance of the stipulated conditions. A complete
set of documents, including, Form-IM, Prefeasibility
Report & Mining Plan Environment Impact
Assessment Report, Environmental Management
Plan, Public hearing and other documents information
should be given to Regional Office of the MoEF &
CC, Gol. Lucknow and State Pollution Control
Board.

Noted and agreed.

18.

A copy of the environmental clearance shall be
submitted by the Project Proponent to the Heads of
the Local Bodies, Panchayat and Municipal Bodies as
applicable in the matter.

Noted and agreed.

19.

The Project Proponent shall advertise at least in two
local newspapers widely circulated, one of which
shall be in the vernacular language of the locality
concerned, within 7 days of the issue of the clearance
letter informing, that the project has been accorded
environmental clearance and a copy of the clearance
letter is available with the District Level Environment
Impact Assessment Authority (DEIAA), Mirzapur.

Noted and agreed.

20.

The Project Proponent has to submit half yearly
compliance report of the stipulated prior
environmental clearance terms and conditions in hard
and soft copy to the DEIAA Mirzapur on 1st June and
I st December of each calendar year.

Noted and agreed.
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21. | The DEIAA may alter/modify the above conditions or | Noted and agreed.
stipulate any further condition in the interest of
environment protection.
22. | Concealing factual data or submission of | Noted and agreed.
false/fabricated data and failure to comply with any of
the conditions mentioned above may result in
withdrawal of this clearance and attract action under
the provisions of Environment (Protection) Act. 1986.
(b) Specific Conditions
1. | The Environmental clearance will be co-terminus | Noted and agreed.
with the mining lease period.
2. | Environmental clearance is subject to obtain forest | No forest land is utilized in the mining or its related
clearance under Forest (Conservation) Act, 1980 as | activities
applicable. All the necessary clearances were already taken from
Forest Department by the Mines department before
auctioning the lease.
3. | Wildlife conservation plan shall be prepared in | Not applicable.
consultation with the wildlife department and
implemented within six months. The plan shall | Schedule I species are not found in the Core Zone.
comprise of in-built monitoring mechanism with
special emphasis to protection of Schedule- I species.
The status of implementation shall be submittal to the
DEIAA Mirzapur.
4. | Local employable youth shall be trained in skills | Noted and agreed
relevant to the project for eventual employment in the
project itself and to the extent feasible. Outside | Local peoples are deployed in mining activities and
people shall not be employed. proper training programme are conducted.
5. | A 50 m barrier of no mining zone all along the side(s) | Noted and agreed.
facing the nallah (if any) passing through the lease
area or if passing adjacent the lease shall be
demarcated and thick vegetation of native species
raised, Status of implementation shall be submitted to
the Regional Office of the Ministry on half yearly
basis.
6. | Sand stone lease depth of mining should be restricted | Noted and agreed.
not more than 20 meter from surface.
7. | Shelter belt i.e. Wind Break consisting of adequate | Noted and agreed.

tiers of plantations around lease facing the human
habitation, school / agricultural fields etc. (if any in

the vicinity) shall be raised.
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Blast vibration study shall be carried out and report
submitted to the UPPCB / DEIAA.

Noted and agreed.

Personnel exposure monitoring for dust shall be
carried out for the worker, and records maintained.

e PPEs are provided to the workers at working site.
e Regular health checkup camps are also organized.
e Ear plugs are being provided to the laborers who

engaged near noise making machineries.

10.

Need based assessment for the nearby villages shall
be conducted to study economic measures which can
help in upliftment of poor section of society. Income
generating projects / tools such as development of IT
fodder farm, fruit hearing orchards, vocational
training etc. can form a part of such program.
Company shall provide separate budget for
community development activities and income
generating programs. This will be in addition to
vocational training for individuals imparted to take up
self-employment and jobs.

Noted and Complied.
Budget for CER Activities is allocated @2% of the
total Project Cost.

11.

Land-use pattern of the nearby villages shall be
studied and action plan for abatement and
compensation for damage to agricultural land/
common property land (if any) in the nearby villages
due to mining activity shall be submitted to the
Regional Office of the Ministry within six months.
Annual status of implementation of the plan and
expenditure thereon shall be reported to the Regional
Office of the Ministry from time to time.

Noted and agreed.

12.

Rainwater harvesting shall be undertaken to recharge
the groundwater sources. Status of implementation
shall be submitted to the Regional Office of the
Ministry within six months and thereafter every year
from the next consequent year.

Not Applicable

13.

Measures for prevention and control of soil erosion
and management of silt (as applicable) shall be
undertaken. Protection of dumps, if generated ,
against erosion shall be carried out with geo-textile
matting or other suitable material, and thick
plantations of native trees and shrubs shall be carried
out at the dump slopes. Dumps shall be protected by
retaining walls.

10% margin is left from the embankments of river to
avoid the soil erosion.

14.

Waste management plan should be in accordance to
the approved mining plan. Trenches / garland

drains (as applicable) shall be constructed at foot of
dumps and coco filters installed at regular intervals to
arrest silt from being carried to water bodies.

Noted and agreed.
Waste Management will be done as per approved
Mining Plan.
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Adequate number of Check Dams and Gully Plugs
shall be constructed across seasonal/perennial nallahs
(if any) flowing through the MI. area and silts
arrested. De- silting at regular intervals shall be
carried out.

15.

Garland drain of appropriate size, gradient and length
shall be constructed (as applicable) for both mine pit
and for waste dump and sump capacity shall be
designed keeping 50% safety margin over and above
peak sudden rainfall (based on 50 years data) and
maximum discharge in the area adjoining the mine
site. Sump capacity shall also provide adequate
retention period to allow proper settling of silt
material. Sedimentation pits shall be constructed at
the corners of the garland drains and dc-silted at
regular intervals.

Garland drains have been constructed and have been
de-silted before and after rainy season.

16. | Groundwater in the core zone shall be regularly | Noted and agreed.
monitored for contamination and depletion due to
mining activity and records maintained. The
monitoring data shall be submitted to the regional
office of the Ministry regularly. Further, monitoring
points shall be located between the mine and drainage
in the direction of flow of ground water shall be set
up and records maintained.
17. | Fugitive dust generation shall be controlled. Fugitive | Noted and agreed.
dust emission shall be regularly monitored at | Measures taken to Control the air pollution at site:
locations of nearest human habitation (including e Haulage road is regularly maintained.
schools and other public amenities located nearest to e PUC certified vehicles are deployed for
sources of dust generation as applicable) and records Transportation.
submitted to the Regional Office of the Ministry. e All the vehicles are covered by tarpaulin sheet
during the transportation of the mineral.
e Water sprinkling is carried out twice a day.
18. | Occupational health and safety measures for the | Occupational Health and Safety Measures is

workers including identification of work related

health hazards, training on malaria eradication, HIV
and health effects on exposure to mineral dust etc,
shall be carried out. The company shall engage a full
time qualified doctor who is trained in occupational
health. Periodic monitoring for exposure to respirable
mineral dust on the workers shall be conducted and
records maintained including; health records of the
workers. Awareness programme for workers on
impact of mining on their health and precautionary
measures like use of personal equipments etc. shall be
carried out periodically Review of impact of various
health measures undertaken (at Interval of five years

undertaken periodically.

e PPEs are provided to the workers working site.

e Regular health checks up camps are also organized.

e Regular health and safety related trainings are also
provided to workers.
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of less) shall be conducted followed by follow up
action wherever required.

19.

Top soil (if any) and solid waste shall be stacked
properly with proper slope and adequate safeguards
and shall be utilized for backfilling (wherever
applicable) for reclamation and rehabilitation of
mined out area in accordance to the reclamation plan
of approved mining plan. Top soil shall be separately
stacked for utilization later for reclamation and shall
not be stacked along with over burden.

Noted, no top soil is available in the mining lease area.

20.

Overburden (OB) shall be stacked at earmarked dump
site(s) only and shall not be kept active for

long period. The maximum height of the dump shall
not exceed 30 in, each stage shall preferably be of 10
m and overall slope of the dump shall not exceed 28°.
The OB dump shall be backfilled. The OB dumps
shall be scientifically vegetated with suitable native
species to prevent erosion and surface run off
Monitoring and management of rehabilitated areas
shall continue until the vegetation becomes self-
sustaining. Compliance status shall be submitted to
the. Ministry of Environment & Forests on six
monthly basis.

Not Applicable

21.

Slope of the mining bench and ultimate pit limit shall
be as per the mining scheme approved by Indian
Bureau of Mines / other Competent Authority.

Noted

The slope of Mining bench and ultimate pit will be as
per the mining scheme approved by Indian Bureau of
Mines/other Competent Authority.

22,

Adequate plantation shall be raised in the ML area
haul roads, OB dump sites etc. Green belt
development shall be carried out considering CPCB
guidelines including selection of plant species and in
consultation -with the local DFO / Agriculture
Department. Herbs and shrubs shall also form a part
of afforestation program besides tree plantation. The
density of the trees should be in accordance to the
approved mining plan shall not be less than 2500
plants per ha. The company shall involve local people
with the help of self-help group for plantation
program. Details of year wise afforestation program
including rehabilitation of mined out area shall be
submitted to the Regional Office of the Ministry
every year.

Noted and agreed.

23.

Regular monitoring of ground water level and quality
shall be carried out by establishing a network of
existing wells and constructing new piezometers

Noted and it will be complied.
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during the mining operation. The monitoring shall be
carried out four times in a year pre-monsoon (April-
May), monsoon (August), post-monsoon (November)
and Winter (January.) and the data thus collected shall
be regularly sent to MoEF Central Ground Water
Authority and Regional Director, Central Ground
Water Board.

24.

Adequate air monitoring stations shall be installed in
areas of human habitations near the mine and the
results of ambient air quality shall be maintained and
regularly submitted to the Regional Office of the
Ministry. The monitored data for criteria pollutants
shall be regularly uploaded on the company website
and also displayed at project site.

Noted and it will be Complied.

25.

The waste water from the mine shall be treated to
conform to the prescribe standards before discharging
in to the natural stream. The discharged water from
the falling Dam (if any) shall be regularly monitored
and report submitted to the RO. Ministry of
Environment & Forests and the State Pollution
Control Board.

Not Applicable, as no waste water will be generated
from mine.

26.

Vehicular emissions shall be kept under control and
regularly monitored. Vehicles used for transportation
of mineral and others shall have valid permissions as
prescribed under Central Motor Vehicle Rules, 1989
and its amendments.. Transportation of mineral shall
be done only during day time. The vehicles
transporting mineral shall be covered with a tarpaulin
or other suitable enclosures so that no dust
particles/fine matters escape during the course of
transportation No overloading of mineral for
transportation shall be committed. The trucks
transporting mineral shall not pass through wild life
sanctuary.

e Overloading is avoided.
e PUC
transportation of mineral.

certified vehicles are used in the
e All the vehicles are covered by tarpaulin sheet
during the transportation of the mineral.

e Water sprinkling is carried out twice a day.

27.

Prior permission from the Competent Authority shall
be obtained for extraction of ground water, if any.

Noted and agreed.

28.

Action plan for implementation with respect to
suggestions/ improvements and recommendations
made during public consultation/hearing (as
applicable) shall be submitted to the Ministry and the
State Govt. within six months. (no public hearing is
conducted for projects less than 5 ha area of B2
category)

Not Applicable

Public hearing will not be conducted because the
Project falls under B2 category with Lease area 1.01
Hect which is less than 5 ha.

29.

A final mine closure plan, along with details of

Noted and agreed.
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Corpus Fund, shall be submitted (if applicable) to the
RO Ministry of Environment & Forests & DEIAA,
SEIAA UP, 5 years in advance of final mine closure
for approval.

30.

Solid waste material viz gutkha rappers, plastic bags,
glasses etc. to be generated during project activity
will be separately stored in bins and managed as per
Solid Waste Management rules.

Solid Waste material viz gutkha rappers, plastic bags,
glasses etc. are collected and disposed of as per
Municipal Solid Waste Management Rule.

31. | Issues raised during public presentation be strictly | Not applicable
complied during operation phase. (no public hearing | As no public hearing will be conducted for projects
is conducted for projects less than 5 ha area of B2 | less than 5 ha area of B2 category.
category).
32. | Project proponent should maintain a register for | Noted and it will be Complied.
information on (a) Quantity of material excavated /
collected (b) manpower and (c) Number of Trucks
deployed for transportation of mineral per day.
33. | In case project falling within 10 Km area of wild life | Not applicable
sanctuaries a clearance from the National Board of | As the project does not fall within 10 km area of Wild
Wild Life is to obtain even eco-sensitive zone (ESZ) | life Sanctuaries.
has not been earmarked.
34. | Project does not fall under any buffer zone of no- | The Project Proponent will be ensured that there is no
development as declared/identified under any law. any activity identified/declared under any law within
10 km Buffer Zone.
35. | 33% Green belt development shall be carried out | Noted and Complied.

considering CPCB guidelines including selection

of plant species and in consultation with the local
DFO/ Agriculture Department Herbs and shrubs shall
also form a part of aforestation program besides tree
plantation. The company shall involve local people
for plantation program. Details of year wise
afforestation program including rehabilitation of
mined out area shall be submitted to the Regional
Office, MoEF, Gol, DEIAA Mirzapur every year.
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J. A M. MARBEL AND MINERALS

TO WHOM SO EVER IT MAY CONCERN

I, Mr. Mata Prasad, authorize my Partner Mr. Anurag Yadav on my behalf to represent /sign all
papers/ documents related to Environmental Clearance at the office of Directorate of
Environment, Uttar Pradesh.

oS
T‘\W
Date: 21.09.2023 For: Shri. Mata Prasad

(Partner)
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ﬁ Uttar Pradesh Pollution Control Board
‘-‘e,ﬂ‘ﬂ;r!ﬁlﬁa Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828 2720831, Fax.0522-2720764, Email: info@uppceb.in, Website: www.uppeb.com
184746/UPPCB/Sonebhadra(UPPCBRO)/CTO/both/MIRZAPUR/2023 Date: 17/06/2023
To,
M/s
JAM MARBLE AND MINERALS
Arazi No. 180/2, Village-Bhagautidei, Tehsil-Chunar, District- Application Id-
Mirzapur ,MIRZAPUR, 21282137

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

CCA is hereby granted to J A M MARBLE AND MINERALS located at Arazi No. 180/2, Village-
Bhagautidei, Tehsil-Chunar, District-Mirzapur ,MIRZAPUR,. subject to the provisions of the Water
Act, Air Act and the orders that may be made further and subject to following terms and conditions :-

1. This CCAJA M MARBLE AND MINERALS granted for the period from 17/06/2023 to 31/12/2027
and valid for manufacturing of following products.

S Product Quantity Unit

No

1 Building Stone (Sand |30000 Cubic Meters/Year
Stone)

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(i) The daily quantity of effluent discharge (KLD) :-

Kind of Effluent | Quantity(KLD) | Treatment facility | Discharge point
Domestic 1.0 KLD Septic Tank Soak Pit

(ii) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately.
(iii) The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

Industrial Effluent Quality Standard

S.No. l Parameter | Standard

(iv) Sewage Treatment and Disfosal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately.
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! The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

| S No. | Parameters | Standards

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-

i) The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards.

Air Pollution Source Details

S No. Air Type of fuel| Stack no Control Height of
Pollution Device Stack
Source
3 Dust Particulate water
emission Matter sprinkling
during system and
manual Green Belt for
mining, controlling dust
transportati emission.
on and
loading/unl
oading of
Building
Stone
(Sand
Stone).
Emmission Quality Standards
S No. Stack no Parameters Standards
1 Particulate Matter Ambient Air
Standard as per
E(P) Act 1986.

in case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately

(ii) The unit will not use any type of restricted fuel.

iii) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respective
arcas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-

Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

Standards for Industrial |Commercial | Residential Silence
Noise level in Area Area Area Zone
db(A) Leq
Day |Night| Day [Night| Day |Night| Day |Night
& Time | Time | Time | Time | Time | Time | Time | Time
75 70 65 55 55 45 50 40

4. Essential documents to be submitted by the Industry/Unit as Applicable :-
(i) Environment Statement in Form-V of Environment (Protection) Rules, 1986,
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(ii) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.

5. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.

6. Unit has to comply with the following specific & general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
7. In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
per the SOP available at URL:-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/~ (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.

8. [f the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

General Conditions:-

1. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF and shall report to the UPPCB.

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.

3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not

complying with stipulated conditions or any further direction/instruction issued by the Board, legal action

shall be initiated against the applicant.

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof

6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.
7. The industry shall provide Inspection Book at the time of inspection to the Board's officials.

8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all

other concerned offices. In case of failure of pollution control equipment, the production process connected

to it shall be stopped with immediate effect.

9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only.

10. In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be

reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by

the Competent Authority.

11. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
productionscapacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge

point or emission point

12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.
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Specific Conditions:-

1. This consent is valid for production of Building Stone (Sand Stone)- 30000 Cu Meter/Year by opencast
and semi mechanized mining in 1.01 hectare leased area at Arazi No. 180/2, Village-Bhagautidei, Tehsil-
Chunar, District-Mirzapur.

2. The unit shall submit the latest copy of Audited Balance Sheet/C.A. Certificate (Fixed Assets+ Current
Assets - Current Liabilities) for verification of the Consent fee within 15 days.

3. Mining unit shall comply with the conditions of Environmental Clearance issued by District Level
Environment Impact Assessment Authority (DEIAA) vide vide Letter no.
101/Parya/DEAC/Sandstone/MZP/2016 Dated- 16.08.2016 and submit its compliance report to UPPCB.
4. The proponent shall ensure the compliance of Hon’ble NGT orders passed in the OA No. 521/2022
Sampoornanand Vs State of U.P. in connection with adverse effects on the public and environment due to
illegal mining and blasting at higher intensity than the prescribed standard. Mining shall not be done till the
resumption of mining activity by Hon’ble NGT.

5. In compliance of Hon’ble NGT order dated 24.04.2023, mining shall be done only after getting permission
from District Administration.

6. Controlled blasting techniques with sequential blasting shall be adopted. The blasting shall be carried out
in the daytime only.

7. The proponent shall submitted compliance report of condition imposed in EC within every six month.

8. The proponent shall install Ambient Air monitoring station as per condition imposed in Environment
Clearance.

9. The proponent shall establish Water sprinkling arrangement for dust suppression.

10. The proponent shall establish Effluent treatment system to treat the waste water from the mine.

11. The proponent shall submit the Ambient air quality monitoring report of impact zone/buffer zone and at
the corners of mining lease on quarterly basis to the Board.

12. If the lease agreement expires prior to 31-12-2027, then the validity of this CTO shall stand expired
simultaneously with the expiry of mining lease.

13. Mining shall be done as per EC issued by DEIAA and directions given by Mining Department/District
Administration.

14. Unit shall develop and maintain green belt as per the conditions of Environmental Clearance.

15. Unit shall not withdrawal ground water for any industrial activity without obtaining necessary permission
from UPGWA.

16. The domestic effluent shall be treated through septic tank/soak pit or provide mobile toilet facility.
Industry shall maintain ZLD.

17. Unit shall make water sprinkling arrangement through Tankers for dust suppression at different sources
of dust emission during mining, transportation, loading and unloading of Building Stone (Sand Stone).

18. Unit should operate and maintain installed water sprinkler system effectively and continuously to achieve
the standards prescribed under E(P) Rules, 1986.

19. Unit shall submit Ambient air monitoring reports of NABL accredited laboratory on quarterly basis to the
Board.

20. All trucks, tractors used in transportation of Building Stone (Sand Stone) shall be covered by canvas
sheet to prevent dust emission.

21. Water will be sprayed after loading activity (if Building Stone (Sand Stone) collected could be dry
condition)

22. The dust suppression measures like water spraying will be done on the haul roads and working areas.

23. Industry should comply with the provisions of Hazardous and Other waste (Management & Trans
boundary Movement) Rules 2016.

24. Solid waste should be disposed in such manner, so that no water, air and soil pollution takes place.
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25. Industry shall abide by directions given by Hon'ble Court, Hon’ble NGT, MoEF&CC, Central Pollution
Control Board, UPPCB and District Administration for protection and safe guard of environment from time
to time.

26. Industry shall comply with the relevant provisions of Environmental Laws.

27. If closure order is issued by CPCB or UPPCB against the unit, then CTO issued earlier will remain
suspended during the closure period and after ensuring the compliance and after revocation of closure order,
the CTO will automatically be effective with additional conditions mentioned in the closure revocation

order.
Digitally signed by RAJENDRA

RAJENDRA SINGH scH

Date: 2023.06.17 23:59:37 +05'30"

Chief Environmental Officer (circle-2)
Copy to:

Regional Officer, UPPCB, Sonbhadra with direction to send the compliance report of CTO conditions on
quarterly basis. " Digitally signed by RAJENDRA
RAJENDRA SINGH g

Date: 2023.06,17 23:59:46 +05'30'

Chief Environmental Officer (circle-2)
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Annexure- 1V
Approved Mining Plan
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AND PROGRESSIVE MINE CLOSURE PLAN

{Submitted under Rule 34 of U.P. MMCR-1963)

FOR
BUILDING STONE (SANDSTONE)
AT

VILLAGE - BHAGAUTIDEI, TEHSIL-CHUNAR,
DISTRICT- MIRZAPUR (U.P)

AT ARAJI NO. -180/2
AREA 2.50 ACRE [1.01 HA]

LEASE PERIOD - TEN YEARS
(FROM THE DATE OF EXECUTION)

APPLICANT/LESSEE
M/S J.A.M MARBLE & MINERALS

PARTNER SRI M Mw_ “nd Hinlag, i1, 9
= $/0 SRI RAM =
(SIFSET BAR YPRIO VILL- PAHADPUR, | El;sn.- )Aﬁll ST 31
| kg W AR ISTRICT- BANDA ! &
mwww b LA éq.? l Q

LS - ; L
. @_ﬁzm B

PREPARED Lv e S R

UMESH PRATAP SINGH CHAUHARN
RQP/DDN/165/2005/A ;i

(VALID UPTO 15.03.2025)

S 3I68 'U"KRSH MRGAR, 1 LICHNOW 226025 ¢ F‘t S0
B aiirugre. cses ‘&an;{} pGiEfTEAT S 2—( f 5
C

PREPARED ON 25.07.2016
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INTRODUCTION

Mining is a major contributor (2'nd) to the national GDP (4%) occupying about
0.11% of total land area (329 m ha) and providing employment generation 1.1
million people (4 %) of the country (Saviour, M.N)

Mining 1s essentially- a destructive development actmty where ecology-suffers at
the altar of economy, Scientific mining operahofﬁ”accompanled by écological
restoration and regeneration of mined wastelands and judicious usz of
geological resources, with search for eco-friendly substitutes and alternatives
must provide sensational revelation to the impact of mining on’ human

ccosystem.

Sandstone reserves in India are spread over the states of Andhra. Pradesh,
Assam, Bihar, Gujarat, Haryana, Madhya Pradesh, Meghalaya, Mi?oram
Karnataka, Orissa, Punjab, Rajasthan, Uttar Pradesh, Tamil Nad_ﬂy.

Bengal. In Uttar Pradesh, sandstones suitable for making s Ei!‘e
located in Agra, Mirzapur, Lalitpur, Allahabad and Sonbhac,‘i) ref q,gqtncts due tp
increasing demand of sandstones in development of park s memorials and
busts has led to increase in business for mine owners. \’prever present

project pertains to aggregate mining.

:,.h oy =1y

4'-
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3

‘N\.“n.

b g oo

60% of total income generated from mining u-nply_mg_ that mining of minor
minerals is equally important to the state.

"This proposal is being prepared for an area of about 1.01 Ha in village-
Bhagautidei , Teh- Chunar, District- Mirzapur, Uttrar Pradesh. Applicant
M/S J.A.M Marble & Minerals Partner. Sri Mata Prasad S/o Sri Ram
Prasad intends to mine out the mineral from this area. The zpplicant
approaches us to develop a s'cientiﬁc, environment [riendly mine plan for this
area. His consent is attached as Annexure—I.

Wi 2

B4 1o e A

St

62



66

CHAPTER 1

1.0 GENERAL
a) | Name of the applicant ;I M/S J.A.M Marble & Minerals
Partner. Sri Mata Prasad S/o
Sri Ram Prasad
Address R/O -Vill- Pahadpur, Tehsil
Naraini District- Banda (U.P)
District Banda
State Uttar Pradesh’
Pin Code
Phone
b) | Status of the applicant
Private individual Yes
Cooperative No
Private Company | No
‘Public Company No
Public Sector Undertaking No i
Joint Sector Undertaking No : 3
¢) | Mineral(s) which the applicant Building Stone @zi‘hd Stoné).
intends to mine
d) | Period for which the mining lease is | | Lease Period -10" Years{From
required or granted / renewed the date of Execuition} As: per
Letter vide no,1321/86-2016- |
174/2016 Dated-13/0772016
Copy of this letter & other |
relevant papers are attached |
as Annexure Il
e) | Name of the RQP preparing the Sri Umesh Pratap Singh Chavhan
mining plan
: 4/366, Vikash Nagar,
isdeens Lucknow-226022
Phone 9415195706
Fa_x =
Registration No. RQP/DDN/165/2005/A
Valid upto 15.03.2025 '
1) Prospecting & Preparation of Manish Kumar Shukla
Mining Plan (Geologist) Under the guidance
of RQP
Address 4/366,VikashNagar, Lucknow- |
226022 ey

L}
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2.0 LOCATION

CHAPTER 2

Attached as Plate No. 1

a) | Details of area ( with location map)
District and State Mirzapur, Uttar Pradesh
Taluka Chunar e ]
Village Bhagautidei
Khasra No./ Plot No./ Bleck Plot No-180/2
Range / Felling Series etc.
Area [ hectares) 1.01 Ha[2.50 Acre]
Whether the area is in forest No
(please specify whether protected,
reserved etc.) area ( hectares)
Ownership / Occupancy ‘| Individual
Latitude and Longitude Latitude 250 02'37.30" N to
259 0245,22"N
Longitude 82058'35.10" E to
82058'39.73" E s
Land Use Pattern Pasture land (Land witi or
without scrub)
b) Attach a location map showing boundaries of the mining lease,

adjoining area, roadways, railways, natural drainage system and

other surface features, if any. It is preferred _thét the area be
marked on a Survey of India topographical map or a cadastral
map or forest map as the case may be. However if none of these
are available, the area should be marked on a plan prepared
especially for the purpese on a scale of 1 : 50000 linking it with
any important reference point available in and around the area,

Lease area on cadastral map is shown in Plate No. 4.Key Plan
Buffer Zone showing 5 Km radius area along the peripherv af lease
in Survey of India Toposheet/google image is shown in Plate No. 28&
3. Surface Plan is attached as Plate No. 5.

64
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CHAPTER 3

3. GEOLOGY AND EXPLORATION

Describe briefly the general topography explaining whether it is a
plain land or a hilly area and local geology of the mineral deposit
within the leasehold. Attach a geological plan on 1:1000 / 1:2000
scale with 3-10 m. contour interval.

Topography

This is"small mining area comprising only 1:01 Ha land: The area shows
topography in original as mining activity in past is very limited. Almost all
of the area is covered by weathered sandstone /top soil. Mining activity is
very limited in a small pits. The hillock having mild slope in all the
directions. Hillock trends SW to E. Mining activity in the area is very
limited. The depth of pit is 4 to 6m. Lease area has a gentlé slope towards
South. The highest RL about 113.0 m is towards North direction where as
the lowest point is about RL 99.0 m is towards South in the area. Lease
area comprises pasture land. There is no agricultural Iapc’ within ared.

Topography is shown in Plate No- 5.

i
Geology 1‘{"
Regional Geology- :

The sandstone of this area is of upper part of Kaimur plateau. The geology
of the area belongs to Vindhayan Super Group. Geologicaly the area
comprises of upper vindhyan = formations consisting  of
Sandstone/sandstone; quartzite. -and shale. Vindhyan formation is overlain
by quarternary alluvium, which was deposited on the eroded basement.

Upper vindhyayan formation represented by kaimur seti€s are divided into
two groups the upper and lower. The lower kaimur consists of quartzite
and silicified shales at the base followed by susnai conglomerates. The top
of lower Kaimur is characterized by thick shales belonging to Vijaigarh
shales. The upper kaimur are represented by brown to red, fine grained
sandstone followed by white chandraul quartzite.

Y
Wie > '

Sileel
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The stratigraphic sequence of the area is as follow:-

Upper Kaimur-{

Sandstone

Bijaigarh Shales:
Upper Vindhyans- (Kaimur Series)
Upper quartzite

LowerKaimur
Quartzite & Shales

ohtas Stage----- Limestone & Shales

Lower vindhyan- (Semri Series)---- < Khenjua Stage---- Sandstone & Shales

asalStage-KajrahatLimestone&Shales

Geology of the area: i

PR

The Vindhya mountains range rises in Mirzapur district and extends to the .

south west. The soil is generally red and the terrain generally rocky in the
District Geology. The geological formations met with in the area are the
quartzites of Vindhyan System and Quaternary alluvium. The quartzites
aré found in the central and the southerr: parts of the area, forming hills

and highlands. They strike NE-SW to ENE-WSW dipping at high angles’

towards north-west. Two main sets of joints present in the quartzites are
bedding joints and vertical dip joints. Alluvium in the area is found in the
extreme northern part and on either side of the river Ganga. It is also
found locally in scattered patches throughout the area. Alluvium of the
area comprises clay, silt, sand and occasionally, kankar.

Local Geology:

The top soil is present all the over the lease area which was derived fiom
the weathering of the surrounding rock type and the Sandstone of the
area. Beneath this top soil cover sandstone is found. The colour of
Sandstone is light yellow. The Sandstone of the area is medium to fine
grained. The thickness of soil has been considered atout 0.10m.

(B) Structure of the Deposit:

The terrain in Mirzapur District is hard rocky and the soils are residual,
well-drained entisols and alfisols, derived from recent alluvium and

i
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CHAPTER 4

4. RESERVES :
a) Give estimates of geological reserves along-with grade under Proved,

Probable and Possible categories by standard method of estimation
supported by analytical reports.

The area has a gentle slope towards east direction. Summary of geological
reserves is as below:

Method of estimation of Geological Reserves:

Geological reserves have been estimated by the cross seéction arca

-method.
Geological Cross sections at a interval of 78 m & 91m has been prepared ™

to estimate the geological reserves..

The area of mineral in each section is calculated. Average area in
between two sections has been calculated. For example if area of section
1-1’ comes “A” and area of section 2-2' comes “B” then the average arce
in between section 1-1’ to 2-2" will be (A+B)/2.

The average area has been multiplied by the distance in between tivo
sections to get the volume,

Recovery factor of 90% has been considered to get the recoverable
reserves. o

The overburden is soil cover/wecathered sandstone. The thickness of soil
has been considered in 0.10m

Production of soiling gitti hias been considered 90% by volume wise.

Categorization of Geological Rescrves

On the surrounding nearby areas, mining activi‘ies have gone more than 40m
deep from the topography of the area. Considesing this in account follow.g
criteria has been adopted:

_ | Particulars UNFC Reserves in |
classification | cum
1 Proved Category Reserves 111 248430 i
1089272 | Probable Category Reserves 122 82810 '
3 Possible Catepgory Reserves 333 54080 =
Total 385520 STk e

68
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Proved Category Reserves:
All the quantity cccurring up to 40mRL below from the surface'layer has been

considered as “Proved Category”.
Probable Category of Reserves:

72

Al the quantity occurring 15m vertically below the proved reserves has been

considered as “Probable Reserves”.

Probable Category of Reserves:

Al the quantity occurring 10m vertically below the probable reserves has been

considered as “Possible Reserves”.

Geological Cross Sections showing the category is given as Plate No. 6.

The detail of geological reserves area given in table below:
GEOLOGICAL RESERVES
SECTION AVERAGE DISTANCE IN GEOLOGICAL | RECOVER
ALONG AREA IN BETWEEN RESERVES ABLE
BETWEEN SECTIONS IN CUM RESERVES
SECTIONS INM 95%
IN SOM IN CUM
PROVED CATEGORY OF RESERVES
1-1° 1470 78 114660 108927
2-2! 1470 91 133770 127081
TOTAL 248430 | 236008 |
PROBABLE CATEGORY OF RESERVES 23
1-1" 490 78 38220 36309 |
2-2' 490 gl 44590 42360
TOTAL 82810 78669 di
POSSIBLE CATEGORY OF RESERVES
1-1’ 320 78 24960 23712
2-27 320 91 29120 27664
TOTAL 54080 51876
/"'_._';_' (,-{‘/"_____ T =

f\'f'(z 3
|

-

{
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b) Indicate mineable reserves by slice plan/level plan method as applicable as per
the proposed mining parameters

The mineable reserves have been computed by slice plans. 7.5m wide barrier zon= has been left
all alang the lease boundary. Benches/slices from RL 112 m up to RL 79 m have been drawn
on Conceptual Plan/Ultimate Pit plan, The thickness of slice |the height of bencly has beep
taken 3 m to estimate the mineable reserves. Details of mineable reserves are as balow:

MINEABLE RESERVES

The ultimate Pit Plan/Conceptual Plan is given in Plate No.7

Ut

70

Siice/Bench [ Averogs areacs] - T ingss ofis | -Resarves Mineable, ¢} coliin]
Aakib of Slice In SQM Slice/Bench | ROM Reserves (95%) | cum !
- heightinm_ {cum) in cum ! |
112 2170 30 e 6510 5859 | 336 |
109 3465 3.0 | 10395 9356 | 520
106 4465 3.0 13395 12056 670 | ]
103 6782 3.0 20346 18311 1017 |
100 7652 3.0 | 22956 20660 | 0 | i
97 6930 3,0 . 20790 1870104 .0
94 6260 _ 3.0 18780 169025 - a0
91 5856 3.0 17568 15811 [ ;
88 5190 3.0 15570 s B E e S '
85 4506 3.0 | 13518 12166 O ORTEEY
82 3543 e 10629 9566 . | 0 |
79 2020 3.0 6Q60 5454 Unrsig
Total | 176517 158865 | 2533
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CHAPTER 5

5.a) DEVELOPMENT AND PRODUCTION PROGRAMME

Qutline briefly, year-wise, development and production programme

a)
for the first five years including precautions to be observed to prevent
haphazard excavation of pits, scattering of waste and sub-grade
mineral and avoidable loss of mineral in ground.

Existing Method

This is small mining area comprising only 1.01 Ha land, The arca shows
topography in original as mining activity in past is very limited. Almost all
of the area is covered by weathered sandstone /top soil. Mining activity is
very limited in a small pits. The hillock having mild slope in all the
directions. Hillock trends SW to E. Mining activity in the area is very
limited. The depth of pit is 4 to 6m. Lease area has a gentle slope towards
South, The highest RL about 113:0 m js towards North direction where as
the lowest point is about RL 99.0 m is towards South in the area. Lease
area comprises pasture land. There is no agricultural land within ares.

Topography is shown in Plate No- 5.

Planning in brief & Proposed Production

Mining will be done in a scientific manner.

Mining will be done within the mining limits. 7.5m wide strip all aleng the

lease boundary will left out. SR
Bench height will be kept minimum 3m.

Width of working bench will be kept not less than 25m. At any place width
of bench should not be less than height.

Mining will be done from the highest level of RL 112 m.

Top soil will be scraped out and used maintaining the road and developing
green belt all along the lease boundary & approach road.

Overall slope of pit shall be maintained 45degree

The runoff mine will be dispatched to the crushers and after crushing the
material will be supplied by dumpers/tractor, trolley & trucks.

This will be an open cast semi mechanized mine. Blasting will be done as &
when required. Jack hammer, JCB, Compressor will be used in drilling dor
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making 25 mm dia blast holes, 100mm dia deep hole drilling may also be done
whenever & wherever required and accordingly , Pokland, Dumper Tractor etc.
will be deployed to fascinate the mining. HEMM's will be deployed with the

prior permission of DGMS & aother concerned authorities. Overburden mainly

top soil will be removed carefully and stacked at earmarked temporary places.
After scraping the top surface blast hole will be drilled with the jack hammer &
Compressor. Blasted material will be loaded into dumper, tractor trolleys and
dispatched. Big boulder will be further broken into khanda, dhoka, soling gitti
etc. manually with the help Crow bar & hammers. Material will be stacked
tiezt” the working face. -The-required material will finally be dispatched to
parties, The size of Patia, Boulders and soling gitti is as below:

Boulder 16 inch to 18 inch
S inch to 12 inch

Soling gitti 1 inch to 1.5 inch

Machinery & Mining Equipment oo e s &
Following equipment will be used in the mining Vi ' X
. Jack Hammer (' E i
. Compressor Vo : 2 .'f_
° JCB Q' :
* Excavator Nt
. Wagon Drill
B Pokland
. Dumper
. Tractor
. Crowbars

. Hammers etc.

Year-wise Planning
Depending upon.the market demand about 30,000 cum/annum mineral is

proposed to excavate during Syear’s period. The only solid waste is top soil
which will be kept separately on 7.5m wide strip. All the ROM is sold in
the market. Development is mainly construction of roads to approach
working benches. Mini_r;g is proposed in 10 benches during 5 year period.

U

4
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About 480 m long mine road will be developed to approach the benches RL
112 m to RL 85 m. Overall slope of road is kept 1:16. Overall pit slope has
been considered at 45 degree.

Production 1* Year

Mining will be started from the higher side of the lease. About 30,000 cum
mineral is proposed to be excavated in this year. Following benches will .
be worked during the year:

g

Bench RL in | Opening Production Closing Soil in cum
M balance in in cum balance in
cum cum ;
112 6510 6510 0 326
109 10395 10385 0 520
106 13395 13095 360 600
Total 30300 - 30000 300 1446

Year wise development of the benches has been shown in working plan given in

Plate No 8.

Production 274 Year

.
.

Mining will be started from the higher side of the lease. Abéu\:_:a_o;ooo cum.
mineral is proposed to be excavated in this year. Following 'Ecr};gt_m's___'will

be worked during the year:

Bench RL in Opening Production Closing Soil in cum
M balance in in cum balance in
cum cum
106 300 300 0 70
103 20346 20346 0 1017
100 22956 9354 13602 0
Total 43602 30000 13602 1087

Year wise development of the

Plate No 8.

=

benches has been shown in working plan giver in
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Mining will be started from the higher side of the lease. About 30,000 cum
mineral is proposed to be excavated in this year. Following benches will

be worked during the year:

Bench RL in Opening Production Closing Soil in cum
M balance in in cum balance in
cum cum
100 13602 13602 0 0
97 20790 16398 4392 0
Total 34392 30000 4392 O

Plate No 8.

Production 4tt Year

Year wise development of the benches has been shown in working plan given in

Mining will be started from the higher side of the lease. About 30,000 cum
mineral is proposed to be excavated in this year. Following benches will

be worked during the year:
Bench RL in Opening Production Closing Soilin eum
M balance in in cum balance in '
cum cum

o7 4392 4392 0 0
94 18780 18760 0 0
91 17568 6848 10720 0

Total 40740 30000 10720 0

Plate No 8.

1‘-,(

Year wise development of the benches has been shown in working plan given in
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CHAPTER 6

6.0 WASTE DISPOSAL ARRANGEMENTS

Describe briefly the arrangements made for top soil, mineral rejects
and waste disposal including precautions taken in selection of
disposal site(s) along with their respective quantity likely to be
generated for the five years (Indicate locations of the same on surface

plan).

3 4Fhe average thickness of top soil/weathered sandstone is about 0.] m.
Whenever mining activity will be undertaken on the top benches/fresh
surface, top soil/weathered sandstone will be removed. The details of soil

excavated are shown in the table given ahead —

The quantity of top soil/weathered sandstone removed 12\,\:31’*; lirnitz:__cl'{:‘r"'\:__a,-"i
such, almost all the mineral excavated from mine has a rcad_y -m_arke%
and there is no waste material available to be back filled. chcc.:,:'iﬁ such
circumstances, there is no plan for back filling and concurrent
rehabilitation. It is proposed that the soil will used to maintain the road

and to create a green barrier along the lease/mine boundary.

Particulars In-situ Top Soil Top Soil after

~ [eum) swelling (cum) 120%
First Year 1446 N7 355
Second Year 1087 1304 I
Third Year 0 Qe
Fourth Year . ; 0 ke _
Fifth Year 0 0. o e
Total 2533 ;.':30;39. - ¥ ’ z

r{ . )
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CHAPTER 7

7. RECLAMATION PLAN
Describe briefly the year-wise reclamation plan, giving the proposed

plantation programme, scope of backfilling worked out pits.

Lease area is small consisting 1.01 Haland. All the excavated material has
a ready market. No solid waste will be generated. Only top soil generated
if any during mining activity will be used to maintaining the road and to

create a green barrier on the 7.5m wide strip along lease boundary.

The quantity of top soil removed is very limited. As such, there is no plan-
for back filling and concurrent rehabilitation ir.l view of no waste material
available to be back filled. It is also proposed that the soil will be used
maintaining the road and plantation along the lease/mine boundary to
create a green barrier, In such circumstances, the pit ultimately sérve the

purpose of pond for the locals.

Though the mining area is stony but a green barrier on 7.5m wide strip is

to be developed all along the lease boundary. Besides above a SOm length- °

on 7.5m wide strip is also proposed to be planted during the [irst 3 years
period. Before the onset of monsoon, during March to May pits for planting
will be prepared in advance. Pits will be dug out at a suitable distance, The
size of pit will be 0.5m x 0.5m. These pits will be kept open for 10-15
days. Adrilin will be spread on the pits to avoid white aunts. Cow dung
and soil will be added to these pits. Plantation activity on these pits will be
started during the monsoon period. Local species will prefer in plantation.

MK

The strip plantation is shown in working plan.
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CHAPTER 9

9, ANY OTHER RELEVANT INFORMATION

9A, Drilling & Blasting

Blasting, if required will be done occasionally with the permission of Controller,
1k

Explosive Agra. No objection certificate will be obtained from the District
Magistrate office. Blasting will be doneé in the supervision of competent blaster.

25mm diameter hole having depth 0.5m to 1.5m with a spacing of 1m in a
single row or double row with the help of Jack Hammer & Tractor mounted
compressor will be drilled in such a manner that—

» Bench height will be kept 3m,

» Velocity of broken pieces shall maintain less than 25mm/sec.
» Noise shall be less than 90 dbA

« Air pollution shall be minimal.

» Blast out material should not go far.

» Chances of secondary blasting shall be minimal.

100mm diameter deep hole having depth 3.0m to Sm with a spacing of 2m, in
a single row or double row with the help of wagon drill'will also be dqﬁ}:
whenever & wherever required with prior permlssxon of DGMS! i *mel
concerned authorities. g
A
Precaution during blasting: : g
Following precautions will be undertaken and follow strictly.

1. Stemming should be strong and of adequate length and not less than
1/3rd length of the hole. This will check blow outs.

2. - Blasting should be avoided in early morning and late evening hours to
avoid temperature inversion conditions.

3. Blasting may be avoided at the time when strong surface winds are
blowing towards inhabited area.

4. The burden at any point in the charge length should,not be less than
optimal. ;

5. The wind direction at the time of blasting should not be towards the
structure to be protected, especially if wind speed is high.

78
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10.

11,

12,

13.

Blasting may be done at a time when there is heavy background noise.
In some mines abroad, they are creating it artificially so as many blasting
nuisances become less apparent.

Blasting should be done in once round. Blasting of larger round,

infrequently can’t be better supervised, causing nuisances. Further the
villagers are exposed less frequently, will itself lead to a reduction in the

number of complaints.

Pre shooting of the boulders, instead of plaster shooting, should be
continued.

Before electric firing, the circuit will be tested‘*by'an approved tester.

Flags erection and siren signaling systems will also provided during time
of blasting. For further safety, the blasting time will also fixed during the

_end of the shift so that all the workers will removed outside the danger

zZone.

To prevent risk of injury to anybody by flying pieces of stones after blast,
muffle blasting will be adopted. In this practice the mouth of the shot

hole and some distance around it will be covered by steel sheets,.

weighted by sand bags, old sleepers etc. This will prevent the broken
rock from flying out.

All the precautions suggested in MMR 1961 specially as specified from
Regulation 162 to Regulation 168 must be adhered.

HEMM's will be deployed with prior permission of DGMS and concerned:
‘authorities.

9B. Mine Drainage

The mining lease shows rough undulating topography. Mining area has a mild
slope towards south west. Rainy water flows through surface topography.
There is no perennial drainage within the lease area. Ground water table is to
be expected about 70 feet bgl. The mine working is proposed up to 12m (40 feet
approx). Thus ground water table is not expected to disturbed due to mining.
There will be a pit due to mining activity. Water will be filled into mining pits
during rainy season. This water will be pumped back before start of

production. The pumped out water will flow on the basis of topography.
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CHAPTER 10

10,0 ENVIRONMENT MANAGEMENT PLAN
10.1 BASE LINE INFORMATION

Land use/Land Cover
Existing Land use of the area is barren land.

Water Regime

Surface Water: Lease area has a mild slope towards North. There is
no perennial drainage in the mining lease area. Hand Pumps are
the source of drinking water in the area. :
Ground Water: Water level in wells varies 70-75m bgl. However, it
varies 0-5 m during monsoon season.

Flora & Fauna: ;

There is a thin layer of top soil present in the area. Below soil cover
hard rock of sandstone is present. The mining area is devoid off
trees, however small bushes of local species are present in nearby
aeras. Tree species like pipal, mango, Neem, Ber, Babool etc are
common in nearby areas. Shurbs like Kaner, Madar, Dhatura,
Makoi, Munj are a few common species found in surroundings.

: Amphibians and reptiles are common in such type of habitat.
Pigeon, Parrot, Owl, Nilkanth and Sparrow are a few common

species of birds found surroundings of the area.

) ,g(
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Climate
Temperature: Maximum temperature approx 47-499C during
the summer season in the month of May-June and minimum
temperature 3-49C during the December- January.
Rain Fall: Maximum rain fall in the month of July August is

around 108mm.

Social Environment:
Peoples, mainly in this area belong to Hindu community. As of

the 2011 census, Mirzapur-cum-Vindhyachal municipality had a
~ population of 233,691 and the urban agglomeration had a
- population of 245,817. The municipality had a sex ratio of 869
females per 1,000 males and 11.9% of the population i is un'dc;:\iix
years old, Effective literacy was 78.25%; male htergpy was 83. 85‘%
and female literacy was 71.80%. Gt - 2
Occupation :‘ e

The main business in Mirzapur is carpet I'inianufact-urin 2
Manufacturers range from very small (with less than $100,000 in
assets) to medium size’:&_ (with around $10M in assets). Most of thae
carpets are sold internationally as India has a limited market for
" carpets. The second main business is of metal pots (brass). The
other occupation in the area is agricultural. Teaching, small

business, mining is the other main occupations in nearby villagers .
Drinking Water:

Hand pumps, wells & bore wells are the main water source for

drinking water in nearby areas.
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Social Building & Historical Monuments:
No such building/monument is located within 2 km periphery of
this mine. Panchayat Ghar is common in the surrounding villages.

10,2Impacts & Mitigation

The possible impacts and their mitigation are described ahead:

SL

No.

Impacts

Mitigation

1

Land use / Land
caover

Change in topography due to mining is always a
negative impact leaving ugly pits.

Lease size pit will be made due to mining activity
which will be developed as a pond.

Flora and Fauna

‘wide strip is proposed to develop a green belt.

As stated earlier the core zone ol activity is|

barren. Any kind of vegetation is not seen on the
activity area. Therefore no effect on floral
community is anticipated.

Mining is being proposed in a small piceeBFF

land. There will be a pit due to Mining. 7.5m

Air Pollution

During the mining dust particle will be

generated, Air pollution will also increase due |

increased vehicular activity.

Water sprinkling will be done at dust generatmg .'

places. Masks will be provided to workers at
work place.

Noise Pollution

Drilling Blasting & increased vehicular traffic is
the main source of Noise Pollution. Blasting will
be done occasionally. Mining activity will be
done only day hours. Earmuffs will be provided
to workers of loading points. Thick green 7.5m
strip is also proposed to be built up all along the
mining lease.

Rehabilitation and

Resettlement

The activity zone is very small. No migration will

takes place. Therefore, there is no R & R Plan.
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Environment Management

Solid Waste management

The top soil layer is very thin. Only soil as a solid waste is
generated during the course of mining. All the material collected
from the proposed mine is saleable,

Soil will be scraped out and stacked properly in the 7.5m strip left
all along the lease boundary.

Municipal Waste:

All the labours engaged in activity are in nearby villages. Thus the
municipal waste generated is minimal. Mobile toilet will be

provided if required.

'i{azards Waste Management:

The mining activity is limited to drilling, blasting sorting and
- collection of material and dispatched to buyers. Domestic hand

tools & machinery will be implied to perform the activi_t_{n ’_'I'r‘u"_e}cé; _-_‘
used in transportation will be hired from outside. Reqt‘l-:(grl Dissel

L4

will be filled from the public outlets. No washing activity til e
done within the lease area. Therefore, no such waste will be
generated.

. Corporate Social Responsibility

Lessee/applicant propose to develop a comprehensive Rural
Development Programme through a wide spread contact programme
- using FGDs and PRAs. The Rural Development plan will inchade —
< Enlistiment of rural poor from BPL List and fiel< surve

* Available Resources within the area

< Assessment of skills, if any, available

e

-
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< Study of the self employment programme already running in
the area

+ Identification of gaps in the programmes

+ Development of schemes for bridging the gaps

< Study will also be conducted for dove-tailing with running
programines :

~ Beésides above, a comprehensive afforerstation programme will ‘be

decided in consent with community. Planting in pits prepared well

in advance of planting is a common in practice. Pits of about 0.5m x

0.5m will be dug before the onset of monseoon. The distance between

two pits will be kept about 3.0m. Adding a 3- to 4-inch layer of

organic mulch on the soil surface around the plant will ensure a

healthy growth of plant. Tree species like pipal, mango, Neem, Ber,

Babool etc and shurbs like Kaner, Madar, Dhatura, Malkoi, Munj

etc will be preferred to plant. |

CONCLUSION

It vaq be concluded from the above facts that the wiiing zctivin
. this area will not have any adverse 'impacts buti woi's hzip i
improving the socioeconomic condition of the surround viliages.
Hence this mining plan may kindly be approved at earliest.

7
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Remedial measures suggested for this mining (if any) is as below:

Remedial Measure
Activity Probable Impact suggested :
Drilling/Blasting E[ea?t:rﬁzgg n?:t; s:artxculatc For Par_ticulatg Mal_ter : :
: Regular water sprinkling in
Loading Generation of Particulate | haul roads & work site.
Matter and noise Dust collection system will
: 2 be adopted wherever
Generation of Particulate
Transportation R o e necessary
Change in Land-Use — | For socioeconomic status
The land use is mainly | A comprehensive Rural
rocky’ barren. Ultimate | Development Programme for
land-use will be a water | surrounding community,
reservoir and part of rocky | besides direct and indirect
~barren area will be | employment
developed as fields for
agriculture.
Loss of vegetation — The | For Loss of Vegetation
vegetation is sketchy, The | Massive Plantation in the
plantation to be | surrounding area 1n consent
undertaken will add more | with community, besides,
than removal development of a: icgic-:t,ait%ge'-
Qverall barrier. ' e
Al

Change in water balance
— The water table is deep
(occurs as pocket) and not
likely to interfere with
mining. The ultimate land-
use, a water reservoir will

-add to base flow

Contamination of surface
water — The granite being
an inert rock, the water
passing through it will not
get any adverse effect,

She

For Water Contarnination’ *
«Toe retzining walls  alcsg
the dumps to-  check
washouts . .
«Check dams<in -cgarse of
outgoing rain water or Water
harvesting pits
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PROGRESSIVE MINE CLOSURE PLAN

1. Introduction:

{a) Name of Applicant: : M/S J.A.M Marble & Minerals Partner.
Sri Mata Prasad S/o Sri Ram Prasad

{b) Status of Lessee: Individual

{c) Location: : The area is sifuated at Plot No- 18072 in

the village Bhagautidei of Chunar Tehsil
in district Mirzapur. The site is shown
in Plate No. 1.

d} Extent of Lease area: 1.01 Ha. OR 2.50 Acre
e). Type of lease area: The land applied for mining lease is
mainly barren/grazing land.

f). Present land use pattern: The lease area is very small, situated in
- village Bhagautidei. A mining pit having

depth 4to 6m' is present due to past

mining activities.

The existing land-use within Leasehold and Mining Ar?)'-tf:i's“jshown ir’r?_t[y\:_ table
given ahead — -{{:‘ S8 o cra
{17 Arca (Heetares)
e
Seasonal Pond Wit e ;
Publie Road ; el Vil
Mine Road (alteady broken) 0.03 =
Mining Pits (already broken) A e
Built-up area el ) P Y |
Dumps/soil stack QETeAT e
Plantation : (D e
Agricultural L _ 0 }
Waste land (Rocky Barren) 0.56 F
Waste land (Grazing] 0 1
Total ___1.01Ha 4:
goEia
| “ "{:*—-,(,{_ (o
i) Method of mining and mineral processing: I )

= ]
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1.1

1.2

1'3.
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Mining will be done within the mining limits, 7.5m wide strip all along
the lease boundary will left out.

Bench height will be kept minimum 3m.

Width of working bench will be kept not less than 25m. At any place
width of bench should not be less than height.

Mining will be done from the highest level of RL 112m.

Top soil will be scraped out and will be kept separately

Overali slope of pit shall be maintained 45degree

Loading.will be done by excavators if required.

The run-off mine will'be dispatched to the buyer in dumpers.

Development includes only removal of top soil [rom alluvial patches,

which will be used to maintain the roads as well as creating a vegetative

barrier along the statutory width of 7.5 m.

Reasons for Closure:

The progressive mine closure plan is being submitted. under amended

Rule 23 (B) MCDR 1988. No premature closure is anticipated.
/_,rr'“"'ﬁ-w..___

Statutory Obligations:
As per rule 23 B of MCDR 1988 for every fresh grant of mmﬁg lease o

progressive mine closure plan is required to be submitted in compliance
of the aforesaid rule of MCDR 1988, the progressive mine closure plan is
being in accordance with the guidelines issued by CCO i .vide circular
no. 14/2003 & 19/2003. X
Closure plan preparation:
a). Name and address of the Applicant:

M/S J.A,M Marble & Minerals

Partner: Sri Mata Prasad S/o Sri Ram Prasad

R /0 -Vill- Pahadpur, Tehsil Naraini Dictriet- Banda (U.2)

B). Mame, address & Registration No of R.Q.P.:

Sri Umesh Pratap Sirigh Chauhzan
-1/366 Vikash Nagar, Lucknow-226022

E-mail ID: ups.chauhan@redifmail.com
Registration No, RQP/DDN/165/2005 /4.
Valid upto 15.03.2025 :

¢). Name of the executing agency:
Tae lessée himself shali execute the prs«isions of —ine closuz2 slar,
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2.1 Mine Description:
Geology

Regilonal Geology-

The sandstone of this area is of upper part of Kaimur plateau. The geology
of the area belongs to Vindhayan Super Group. Geologicaly the area
comprises  of = upper vindhyan  formations consisting of
Sandstone/sandstone, quartzite and shale. Vindhyan formation is overlain
by.quarternary. alluvium, which was deposited on the eroded basement.
Upper vindhyavan formation representcd by kaimur series are divided into
two groups the upper and lower. The lower kaimur consists of quartzite
and silicified shales at the base followed by stisnai conglomerates. The top
of lower Kaimur is characterized by thick shales belonging to Vijaigarh
shales. The upper kaimur are represented by brown to. red, fine grained
sandstone followed by white chandraul quartzite.

Geology of the area:

The Vindhya mountains range rises in Mirzapur district and 'dgs to the

south west. The soil.is generally red and the terrain general]y rocky"m the
District Geology. Tha gcologxc:a] formations met with in ‘the area are Lha
quartzites of Vindhyan System and Quaternary ajlu\m.‘m The quarmu.w
are found in the central and the southern parts of the area, forming hills
and highlands. Thcy strikc NE-SW to ENE-WSW clxppmg at -high ax:glei;
towards north-west. Two main sets of leTltS present in thc quartzites arc
beddingjomts and vertical dip joints. Alluvium in the area is fcand in i*c

extreme northern part and on either side of the river Ganga. It is also

found locally in scattered patches throughout the area. Alluvium of the
area comprises clay, silt, sand and Qccasmnally, kankar.

Local Geology:

The top soil is pce_sént all the over the lease area which was derived from
the weathering of the surrounding rock type and the Sandstone of the
arca. Beneath this top soil cover sandstone is found. The colour of

Sandstone is light yellow. The Sandstone of the area is medium to fine
grained. The thickness of soil has been censidered ebout 0:100.

(

{B) Strizeture of the Deposit: % J
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Proved Category Reserves:

93

All the quantity occurring up to 40mRL below from the surface layer has been

considered as “Proved Category”.
Probable Category of Reserves:

Al the quantity occurring 15m vertically below the proved reserves has been

considered as “Probable Reserves”,

Probable Category of Reserves:

Al the quantity occurring 10m vertically below the probable reserves has been

considered as “Possible Reserves”.

Geological Cross Sections showing the category is given as Plate No. 6

The detail of geological reserves area given in table below:

GEOLOGICAL RESERVES

SECTION AVERAGE DISTANCE IN GEOLOGICAL | RECOVER |
ALONG AREA IN BETWEEN RESERVES. || ¢ ABLE
BETWEEN SECTIONS IN CUM RESERVES | {
SECTIONS IN M os% |
IN SOM IN CUM |
PROVED CATEGORY OF RESERVES |
153 1470 78 114660 = 108927 |
2-2’ 1470 91 138770 T 127081
TOTAL “, 248430~ 7236008
el i
PROBABLE CATEGORY OF RESERVES )
1-1’ 490 78 . 38220 36300 i}
2-2° 490 91 '.44590 743560 |
TOTAL 82810 | 78639
|
POSSIBLE CATEGORY OF RESERVES TRIEE
1-1’ 320 78 24960 BT
2-2! 320 91 29120 27664
TOTAL 54080 51376 |
i
A s L f s —
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2.2 RESERVES
Give estimates of geological reserves along-with grade under Proved,

Probable and Possible categories by standard method of estimation

a)

supported by analytical reports.

The area has a gentle slope towards east direction. Summary of geological
reserves is as below:

Particulars UNEFC Reserves in |
classification | cum ,

1 Proved Category Reserves 111 248430 |
1089272 | Probable Category Reserves 122 838105 =0
3 Possible Category Reserves 333 54080 |
Total 385320 i

Method of estimation of Geological Reserves:

Geological reserves have been estimated by the cross section arca
method.

Geological Cross sections at a interval of 78 m & 91m has been prepared
to estimate the geological reserves.

The area of mineral in each section is calculated. Average area in
between two sections has been calculated. For example if area of section
1-1’ comes “A” and area of section 2-2' comes “B” then the average arca
in between section 1-1’ to 2-2' will be (A+B)/2.

The average area has been multiplied by the distance in between two

-sections to get the volume.
Recovery factor of 90% has been considered to get the recoverable

TeServes.
The overburden is soil cover/weathered sandstone. The thickness of 501l

has been considered in 0.10m
Production of soiling gitti has been considered 90% by volume wise.

Categorization of Geological Reserves

On the surrounding nearby areas, mining activities have gone more than 40m
deep from the topography of the area. Considering this in account fllewing

criteria has been adopted:

[ 4
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2.3. Proposed Mining Method:

». Mining will be done within the mining limits. 7.5m wide strip all along
the lease boundary will left out.

« Bench height will be kept minimum 3m.

s Width of working bench will be kept not less than 25m. At any place
width of bench should not be less than height.

s Mining will be done from the highest level of RL 112m.

= Top soil will be scraped out and will be kept separately.

e -Overall slope of pit shall be maintained 45degree |
+ Loading will be done by excavators 4|,
« The run-off mine will be dispatched to the buyer in dumpers. !
» Development includes only removal of top soil from alluvial patches. 4

which will be used to creating a vegetative barrier along the statutory . n
width of 7.5 m. 3
3.0 Review of implementation of mining plan/scheme of mining :
including next five years progressive closure plan up to the final
closure of mine:
No sig’niﬁcant activity was taken-up during last 5 years in connection _*
with mining and allied activities. i
The activity proposed during the three year plan period is. snmmanzctlaaw o
below: e i e *‘_.
ST [ Actity [ Partculars : "‘""“f; &
No. - 1 _". 3?;
1 | Ezploration & Mine At preseat there is a small’ Fit. Abn.:t i "‘* 7o)
‘Development . Hawill be exploited to get the rcqmrms 3
production during 1# five vear period, "~ i " §

2 | Disposal of Solid Waste ™ | All the quantlt._y of mineral has readyv markei 5
' There is no solid waste during mining. Top.

soil if any will be scraped out carefully nnc! ;

stored in 7.5m wide strip.

3 |'Reclamation & Top soil dump will be rehabililated hv >
rehabilitation planting during the year, ! &
4 | Contral of Dust Sprinkling is- proposed to reduce the dust %
3 ' generated during mining and allied acuvity. ‘
5 | Noise & Ground Green barrier developed all along the leasc'
Vibration boundery will help to keep the noisc within .
permxsaxb.c limits, ‘
6 | Afforestation Top soil durap proposedsto be at 7.5m ship !

‘along all the lease boundary is propm::d to |
be planted in cvery year. |




4.0 Closure Plan:

4.1. Mined out land:

97

4.2,

4.3

4-4

4.5

Expecting top soil all the excavated material from mine is saleable;
therefore;, no proposal can be given for concurrent back-filling. Further,
during the next S years the mining is not reaching to the lowest bench or

ultimate pit limit excepting 79 mRL. Considering, lot of activity in the

immediate lower benches, its rehabilitation will be taken-up
subsequently.

Water Quahty Management:

There is no perennial water body within' the leasehold: or-immediate
vicinify (up to Skm). However, measures have been pravided for arresting
the suspended material during heavy showers.

Air Quality Management:

All' the 4 basic activities associated with minihg operations (drilling,

blasting, loading and transportation), create Air pollution. The mitigative

measures for each of the activity is given ahead —

« Wet drilling will be undertaken to take care of dust being air borne.

« A light sprinkling of blasted material will take sufficient care of du st
during loading operat;ons ;

+ Water sprinkling on mine roads will regularly be undertaken to
control dust during transportation

Waste Management:

All the material excavated from mine has a ready market. Therefore,

there will be no waste stacks,

Top Soil Management:
The average thickness of top soil is 0.1 m. whenever mining wiil e

undertaken on the top benches top soil will be renoved. The details of

=oil excavated are shown in the table given ahead — S

Particulars In-situ Top Soil Top Soil after
{cum) swelling (cum) 120%

‘First Year 1446 1735

Second Year 1087 1304

Third Year 0 0

Fourth Year 0 0] }

Fifth Year 0 Qe 3

Total 2533 3039 i

94

v
TIECT PN

o ol SRV T #ia



4.6

407'

4.8

4’091

4.10.
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The quantity of top soil removed is very limited. As such, there is no plan
for back filling and concurrent rehabilitation in view of no waste material
available to be back filled. In such circumstances, soil is proposed to
used maintaining the road and to create a green barrier along the lease

boundary.

Tailing Dam Management:
No processing of mineral is proposed in the plan. Hence, no tailing dam

is proposed.

Infrastructure:

As on date no infrastructure facilitics like aerial ropeway, conveyor belts,
power lines, building & structures, water treatment plant, transport &
water supply sources are present within the area. Therefore, al present
there is no question of utilization.

Disposal of Mining Machinery:
The mining machinery will be excavators, drill machines and trucks. The
lessee intends to promote and support local entrépreneurs to: pracure

tippers for transportation of raw material from mines. The cxeavators

and drilling equipment etc, will not have any post mining usc iand hencé .

will be disposed off through sale.

Safety and Security:

As mentioned earlier, the proposed ultimate land-use of mined out area .

ie water reservoir. At the time of linal closure, the reservoir arza will pe
roperly secured with fencing and gate system. During the ‘vorking of
mineé for next § years, it is proposed to provide wire crated stone \wall

around the active pit to prevent inadvertent entry.

Disaster Management and Risk Assessment:
Disaster Management plan is a comprehensive and. structured sysiem for
ensuring the prevention of risks / disasters involved, The propesed

mining is and will remain open cast, thus major risk and disasters
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associated with underground mining will not create problem. However, in
an open cast mine a major emergency in'a mine is one that may cause
serious injury or loss of life to the workers engaged in the mining and
allied operations. Therefore, the first action under the disaster
management is the identification of risks involved and measures to

counter them. From this risk assessment the identified hazards in

proposed mine may be as below:

i). Use of explosives and the blasting operation
ii). Slope Failures in open pit or fall of machinery.
iil). Road Accidents

Each parameter is discussed below:

i). Use of explosive and the blasting operation:
The lessee is going to undertake a trial of rip-ability in the mine to
avoid blasting altogether. However, till such time all precaution

during blasting will be undertaken. Regular capacity building of

blasting staft will be under taken of safety aspects during blasting

ii). Slope failures/ Fall of machinery:
The mining is proposed from top level and graciﬁ‘ally advance

towards lower levels. Height of benches will be kept 3.0 m. with ¥ ;-'

appropriate width of working bench that is a minimL.:‘miQ[._.__lSm:#
which will take care of both the aspects. Further, the operations will
be mechanized, a higher width will prevent of fall of macnineries.

iii). Road Accidents:
‘ A code of traffic management will be developed within 5 -nonths of
operations and will be strictly adk=red. Further, Reguidr capacity
building of drivers and spot beys will be under taken of safety

aspects during transport. |
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It is stated earlier that ground water table is quite below the working
levels. However, the rain water accumulated in the pits will be

pumped out. Problem of inundation of pit is not foreseen.

4.11 Care and Maintenance during Temporary Discontinuance:

At the time of temporary discontinuance of mine, notice (as per rule 24
of MCDR 1988 & Reg. 6 of MMR 1961) shall be sent fo IBM and mines
.safcty; Authorities, Notices shall be accompanied as per Rule. 24 of
MCDR 1988, vide form No. D-1. All precautionary steps shall be taken
into account in respect of care & maintenance. Further, all access to pit
will be properly secured. A joint committee with villagers will be formed
to monitor the safety situation of the.tempof‘ary discontinued mine. The

committee will visit periodically (at least once in every month).

2.0 Economic Repercussions of Closure of mine and manpower
retrenchments:
The land used for mining is either rocky barren or pasture land. Ar
present, it is not used for any purpose. However, the water reservoir as
envisaged as ultimate land use in the mining area will felicitate communrity
in getting better agricultural yields. The impact of unemployment will not
be significant in view of mechanized operations. The skilied workers will
a’.l'wa.ys have option of getting alternate employment. '
€.0 Time Scheduling for Reclamation & Rehabilitation:
The quantitative details of the various protective measures proposed in

the mine during first five years are given below:

{ Quantity: =

Activities [ i TR A AT R R A

Year | Year | Year | Year | year o 10

Strip. Plantation (Along 7.5m| 50|50 |50 |50 150 | 250!
wide strip) (m) : SR s | i
Plaztaticn (No. of Tree Saplings) B A E Wl S Fuses,
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7.0 Abandonment Cost:

The tentative cost for implementing the protective and rehabilitation
measures propose in the mining plan for first five year period is as

under;
Rate {I’:l" Tota.l Amount in }
Activities per unit) | Rupeces during Plan |
Unit Rs./Unit Period of 5 Years |
o
Plantation = {
(including Protection) Nusiber l 578 _I_: flOD__ s el
Total p e, 12000 . _....!

8.0 Any other information:
The lessce also intends to spend some amount towards comrnunity
service. The figures are tentative and are subject to generation of profit
Around of 5 % of the profit will be diverted towards this actjvity.

9.0 Financial Assurance:

The financial assurance has been calculated on the basis of following
parameters:

Area considered for Financial Assurance: 1.01 Haor 2.50 Ac:

The aomunt of Financial Assurance: Rs. 62500/-

(Rs Sixty Two Thousand Five Hundred Rs Only) _
Eroording to rule 23 (F) of amended rules of UP MMCR 1963, the minirnom
amount as 2 financial assurance is Rs. 2.0 Lakhs :
Thus the applicant shall submit a financial assuraice of Rs, 62;500' as
applicable to the district officer or the offcer authorized by the State
Covernment in his behall.

10.0 Certificate:
Given separately & enclosed.

11.0° Plans and Sections:
All the plans and sections are enclosed wi_;bfﬂg Plars. Progressive Mine clom ¢
is givenr in Plate No. 9 N

e
Flace: Lucknow

ou

Area uged | Area used Rate of E”-' € e e
Activity during as during Plan | = Financial | Total Axmiount
on date Period ! Assurance in ! in Rs.

(Hee.) {Hee.) Rs./acre | e T o
Mining 1.01 Ha 1.01 Ha 25000 62500 |
Storage and reclamation of soil Nil Nil 25000 Suiein}

Infrastructure Nil Nil ! 25000 L iae

Total 1.01 Ha 1.01 Ha | 500';'-"‘: W
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Anuexure-I

CONSENT LETTER FROM APPLICANT

An area of about 1.01 i—Ia[Q.SO Acre] has been granted for the excavation of
Building Sto.nc (Sandstone] in village Bhagautidei Tehsil Chunar and district
Mirzapur, WP, urider U-P. minor mineral coneession rule 1963, The mine.plan
in respect of above area has been prepared by Sri U.P.S. Chauhan, R.Q.P,,
Registration No. RQP/DDN/ 165 /2005/A.

I request to make further correspondence regarding the modification in mining

plan with the said recognized person on his following address:

Sri U.P.S. Chauhan, LTRSS

RQP / DDN / 165 / 2005 / A
Validity: March 2025

© 4/366, VIKASH NAGAR,
LUCKNOW-226022

PHONE(S) 9415195706

E-mail : ups.chauhan@rediffmail.com

b
LY

I hereby undertake that all the modifications so made in mine plan by the

_recognized person may be deemed to have been made with my knowledge and
ronsent and shall be acceptable to me anc binding on me in all respect. ! have

understood the content of this mine plan and agree to implement che same.

Date : e ‘T\K"‘U"
' | Mata Prasad]

=
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— PLATENO -3

-SRI MATA PRASAD

BUILDING STONE (SANDSTONE) 1

VILL- BHAGAUTI DEI, TEH- CHUNAR &
~ DIST.-MIZAPUR, (U.P)
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CERTIFICATE OF RECOGNITION AS QUALIFIED PERSON TQ PREPARE MINING

(&t e [Feemaet], 1960 & 7 o2

PLANS

(Lindder Rule 22(C} af Mmcmf Con Ridex - 1960)
TG /. A0 ! T ey
MisiShri... Umesh Pratap Smgll Chaghan, ...i.... P S S e S
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(g o @1 T
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7T ARt @ Y o @ Ry siEar mer @i B ey ¥ e wy ot anh
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qoAlBeT BB~

The registration . is

ﬁmwwwmﬁmﬂaéw}@ﬁ‘
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Annexure-V
LAB REPORT



Laboratory: C43, Sector-88, Phase-1IT"N6ida
Ph. No.: +91-9971912476, 935095223
E-mail: ultraresearchlab@gmail.com

Website: http://www.ultralabnoida.com

Ultra Lab

TEST REPORT

Discipline/Group-Chemical/Atmospheric Pollution

Ambient Air Quality Analysis

Report Code: AAQ-17032023-03
Issued To

Issue Date :21/03/2023

M/S. J.A.M. MARBLE & MINERALS
PARTNER: SHRI ANURAG YADAYV S/0. SHRI RAM NATH YADAV

Project Name

Sample Drawn On
Sample Drawn By
Sample Description
Sampling Location
Sampling Procedure
Sampling Duration
Analysis Duration

Average Flow Rate of PM,, (m’/mir -
& 10

Average Flow Rate of Gases (Ipm)
Sampling Instrument Used

: Sand Stone (Building stone) Mining, Lease Area-1.01 Hect.

Location:Araji No. 180/2,
Village: Bhagautidei, Tehsil- Chunar,District: Mirzapur, State: Uttar Pradesh

: 14/03/2023 To 15/03/2023

: UTRL

: Ambient Air

: Core Zone: Bhagautidei

. UTRL/LAB/SAMPLING/AIR/SOP
: 24 hrs.

: 17/03/2023 To 21/03/2023

1.25

Respairable Dust Sampler (PM10), Fine Particulate Sampler (PM2.5) With

" Gaseous Attachment,

Ambient Temperature/Humidity . 25°C/56%
Meteorological Condition During Monitorin - Clear
TEST RESULT
S.No Parameters Test Method Result Units Limits as per NAAQS
| |Particulate Matter (PM;o)  |1S:5182 ( Part-23):2006 131.66 pg /m’ 100.0
2 |Particulate Matter (PM,5) |1S:5182 ( Part-24):2019 79.90 pgim’ 60.0
3 |Sulphur Dioxide (as SO,) |18:5182 (Part-02):2001 16.50 ug /m’ 80.0
4 [Nitrogen Dioxide (as NO,) |1S:5182( Part-6):2006 27.17 ug /m’ 80.0

**End Of Report**

NAAQS-National Ambient Air Quality Standards,Central Pollution Control Board,Notification dated 18th Nov.2009

Note:-

1 I'he results given above are related to the tested sample, for various parameters, as observed at
the time of sampling. The customer asked for the above tests only.

LE I ]

customer.

4

This test report will not be used for any publicity/legal purpose.
The test samples will be disposed off after two weeks from the date of issue of test report, unless until specified by the

The Report can not be used as evidence in a court of law without the written approval of the lab.

For Ultra Testing & Researchj Laboratory

s
(Authorized Signatyf:




‘ (An ISO 9001:2015, ISO 45001:2018 98104l30i
. Laboratory: C43, Sector-88, Phase-117

" Ph. No.: +91-9971912476, 935095223
E-mail: ultraresearchlab@gmail.com
Ultra Lab Website: http://www.ultralabnoida.com
TEST REPORT
Water Sample Analysis

Discipline/Group-Chemical/Water

Report Code : 'W-17032023-03
Issued To

Issue Date : 21/03/2023

- M/S. JLA.M. MARBLE & MINERALS
PARTNER: SHRI ANURAG YADAV §/0. SHRI RAM NATH YADAV

Project Name ¢ Sand Stone (Building stone) Mining, Lease Area-1.01 Hect.
Location:Araji No. 180/2,
Village: Bhagautidei , Tehsil- Chunar, District: Mirzapur,
Sample Description : Ground Water
Sample Packing : Sample Collected in PVC Bottle
Sample Drawn On : 15/03/2023
Sample Drawn By : UTRL
Sampling Procedure : 18:3025 (Part-01)
Sample Quantity : 1.0 Litre
Analysis Duration : 17/03/2023 To 21/03/2023
RESULTS
As per IS 10500:2012
PO Permissible Limit in the
S.No Parameter Test Method Results Units Llpm it Absence of Alternate
Source
| pH 153025 (Part -11): 2022 7.62 = 6.5-8.5 -
2 15:3025(Part-04):2021
Colour Visual Comparison Method <5.0 Hazen 5 15
1 |Odour 1S.3025(Par1-05).2018 A%}g - Aarecgglg Agreeable
4 |laste 18:3025(Pant-07):2017 A - A Agreeable
5 |Turbidity s ER S <05 | NTU 1 5
6 |Total Hardness 18:3025(Pant-21):2009
7 |Calcium(as Ca) g;:mjs:::;::::m’ I I! | 62.40 mg/I 75 200
8 |Magnesium (as Mg) ’2\;:’: d]_Stz)gil;dg-B 37.91 mg/| 30 100
9 |Chloride(as Cl) fr';gft""”::{'f a 10323 | mgl 250 1000
10 |iron(as Fe) il 0.26 mg/l I No Relaxation
10 Phenanthroline Method
11 . APHA 4500 F(D) | |
Fluoride(as F) - 1 0.42 mg/ | 5
12 |Sulphate (as SO4) 'ﬁ'ﬁif‘,"‘"'“”w 8434 | mgl 200 400
13 |Total Dissolved Solid gjﬂﬂ;ﬂﬁ‘ws“ 662 mg/| 500 2000
= o **End Of Report*®
Note:-

| The results given above are related to the ested sample, for various parameters, as observed at the time of sampling  The customer asked
for the above tests only

This test report will not be used for any publicity/legal purpose

Ihe test samples will be disposed off after two weeks from the date of issue of test report, unless until specified by the customer

i Report can not be used as evidence in a court of law without the written approval of the lab.

For ULTRA TEST]NG.@ RESEARCH LAB RATORY
Bl s /
(Authorized Signatod=®

times.
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ULTRA TESTING &

(An ISO 9001:2015, IS0 45001:2018, 1SO 14001724 _
Laboratory: C-43, Sector-88, Phase-11, Nolda, By

Ph.: No.: +91-99719124?6 9350952231

E-mail: ultraresearchlab@gmail.com

UItro LOb Website: http://www.ultralabnoida.com
TEST REPORT
Bacteriological Quality of Drinking Water
Report Code : M-17032023-03 Issue Date : 21/03/2023
Issued To M/S. JAM. MARBLE & MINERALS
PARTNER: SHRI ANURAG YADAV §/0. SHRI RAM NATH YADAYV
Project Name Sand Stone (Building stone) Mining, Lease Area-1.01 Hect.

Sample Description
Sample Packing
Sample Drawn On
Sample Drawn By
Analysis Duration

Location:Araji No. 180/2,
Village: Bhagautidei , Tehsil- Chunar, District: Mirzapur,

Ground Water

Sample Collected in PVC Bottle

15/03/2023

UTRL

17/03/2023 To 21/03/2023
RESULTS

As per IS 10500:2012

Note:-

S.No Parameter Test Method Results Units Requirements
| [Ecoli 1S-1622 Absent E.Coli/100ml | Shall not be detectable in any 100
ml sample
2 |Total Coliform 1S-1622 Absent MPN/100ml | Shall not be detectable in any100
ml sample
**End Of Report**

The results given above are related to the tested sample, for various parameters, as observed at the time of sampling.
The customer asked for the above tests only.

This test report will not be used for any publicity/legal purpose.

The test samples will be disposed off after two weeks from the date of issue of test report, unless until specified by the
customer.
The Report can not be used as evidence in a court of law without the written appro\-al of the lab.
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